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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

0.A.NO.601/2024
IN THE MATTER OF:
Akilesh Kumar -Applicant
Versus
State of U.P. &Ors. -Respondents

REPLY ON BEHALF OF Respondent no. 3 & 4 i.e. Chief

Controller of Explosives and Joint Chief Controller of
Explosives, Agra, PESO

1. That the present reply is being filed through Sh. Dashrath Laxman Kamble
S/0.Sh. Laxman Kamble aged about 54 years presently working as Controller
of Explosives, Agra who is authorised and competent to file the same on behalf

of the answering respondent.

. That the contents of Para No.4.1 of the O.A. needs no reply.

. That the reply to the contents of Para 4.2 is A licence in FORM 38 for the
manufacture of ANFO explosives, not exceeding 200 kilograms at any one time
under the Explosive Rules, was granted to M/s Ajay Enterprises having the
occupier, Mr. Pushpendra Kumar Tiwari and partners Mr. Devendra Kumar
Tiwari and Mr. Ajay Singh bearing licence number E/CC/UP/38/9(E95905)
granted on 04.06.2019 valid upto 31.03.2024 for the premises located at Khasra

no. 288, Village , District Mahoba, Uttar Pradesh. The licence was
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endorsed on 08.07.2019. Upon receipt of the renewal application and requisite
documents along with prescribed renewal fee, the licence was renewed by the
office of Respondent No. 4 on 11.03.2024, for a period of five years, extending
the validity until 31.03.2029. The

copy of the First Licence and Renewal Licence is annexed as Annexure-A and

B.It is submitted that while granting explosive licence it is mandatory that there
should be the NOC either by District Magistrate or DGMS. In this case there was
NOC from DGMS. It is further submitted that when a fresh Explosive licence is
issued, the answering respondent verify the Mining Lease agreement. But it is not

mandatory while renewing the Explosive licence.

. That the reply to the contents of 4.3 isA licence to possess and use ammonium
nitrate from a storehouse attached to the ANFO explosives manufacturing unit,
under the Ammonium Nitrate Rules (Form P3), was granted to M/s Ajay
Enterprises having the occupier, Mr. Pushpendra Kumar Tiwari, along with
partners Mr. Devendra Kumar Tiwari and Mr. Ajay Singh, having licence number
A/CC/UP/P3/10 (A2094) on 04.06.2019, for the premises located at Khasra no.
514, Village Bamhori Kalan, District Mahoba, Uttar Pradesh. The licence was
endorsed on 08.07.2019. The copy of the said licence is annexed as Annexure-C.
Upon receipt of the renewal application and requisite documents along with
prescribed renewal fee, the licence was renewed by the office of Respondent No. 4
on 12.03.2024, for a period of five years, extending the validity until 31.03.2029.

The copy of the same is annexed as Annexure-D.

. That the contents of Para 4.4 of the O.A. needs no reply.

. That the reply to the contents of Para 4.5 is that licence bearing
no.E/CC/UP/38/9(E95905) in the name of M/s.Ajay Enterprises was renewed as

per Rule 112(2) plosives Rules, 2008 which is reiterated below:-




152

(2) Every application under sub-rule (1) for renewal of the licence shall be
accompanied by the following documents, namely.:.—

(a) application in Form RE- 1;

(b) the original licence,

(c) prescribed renewal fee.

The applicant has also submitted the copy of agreement with partnership deed
between M/s Siyarani Rajpoot Filling Stn Prop Sh. Ganga Charan and M/s Ajay
Enterprises represented by occupier M/s Pushpendra Kumar Tiwari for using
the ANFO in the mines situated at Khasra no. 288,Vill. Majhol, Distt. Mahoba,
Uttar Pradesh.

On receipt of above documents, the licence was renewed on 12.03.2024 for a

period of 5 years upto 31.03.2029.

7. That the reply to contents of para 4.6 is the manufacture and usage of ANFO at
the Khasra no. 288,Vill. Majhol, Distt. Mahoba, Uttar Pradesh is neither illegal
nor violating any Explosive Rules. Hence, it is not true to say that the
respondent no. 6 and 7 were engaged in illegal usage of explosives at this
mines address.Moreover, the news saying, a labourer died was due to falling

into a deep 100 ft deep mines due to landslide, where in the responsibility of

site safety of labourers lies with the mine lease holder.

8. That the reply to the contents of Para 4.7 is the manufacture and usage of
ANFO at the Khasra no. 288,Vill. Majhol, Distt. Mahoba, Uttar Pradesh is
neither illegal nor violating any Explosive Rules. Hence, it is not true to say

that the respondent no. 6 and 7 were engaged in illegal usage of explosives at

this mines address.
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10.That the reply to the contents of Para 4.9 is the manufacture and usage of
ANFO at the Khasra no. 288,Vill. Majhol, Distt. Mahoba, Uttar Pradesh is
neither illegal nor violating any Explosive Rules. Hence, it is not true to say
that the respondent no. 6 and 7 were engaged in illegal usage of explosives at
this mines address.Further, the area wherein illegal mining is taking places
comes under the supervision of District Authorities or DGMS and is not

directly related to respondent no. 3 or 4.

11.That the contents of Para 5 of the O.A. is completely false and wrong, hence
denied. It is submitted that the action taken by the Office of respondent no. 4 is

in line with the Explosives Rules and no lapse of any procedure was done.

12.That it is submitted that the office of Respondent No.4 received a letter (No.
Nirdeshaka/Ghaziabad Skhetra/Mahoba/491/Ghaziabad) dated 22.04.2024
issued by Office of the Director General of Mines Safety (DGMS), Ghaziabad,
which was sent by email (akhileshdwivedi2024@gmail.com) on 27.05.2024
regarding the cancellation of the NOC issued for licence no.
E/CC/UP/38/9(E95905) for the ANFO mixing shed at Gata no. 288, Vill.
Majhol, Distt. Mahoba. Consequently, this office forwarded the letter to The
Director, DGMS, Ghaziabad to verify its authenticity/genuineness. The copy of

the said Email is annexed as Annexure-E.

13.That it is further submitted that the DGMS, Ghaziabad through its
correspondence (No'. Nirdeshak/Gaa/Kshe/NOC /Withdrawal/2024/631) dated
14.06.2024 confirmed the genuineness of the letter (No. Nirdeshaka/Ghaziabad
Kshetra/Mohaba/491/Ghaziabad) dated 22.04.2024 referred to the cancellation of
the No Objection Certificate (NOC) (No. U. Zone/Gawa/Kshetra/6908 Gwalior)
issued on 09.02.2018 for the ANFO shed at Gata No. 288, Vill. Majhol, Distt.

Mahoba. The copy e said letter is annexed as Annexure-F.That it is further
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submitted that In response, this office has cancelled the licence (No.
E/CC/UP/38/9(E95905) vide order dated 25.06.2024, as under Rule 118(1)(IT) of
Explosives Rules,2008.

14.That the answering respondent will abide by whatever direction/order passed by

this Hon’ble Tribunal.

15.That the answering respondent will file any further reply/report as and when
directed by this Hon’ble Tribunal.
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GOVERNMENT OF INDIA
MINISTRY O COMMERCE & INDUSTR )
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
63/4, A-Wing . lInd floor
Kendralaya (CGO Complex), Sanjay Place Agra 282002
Tele: 2523244 Fax: 2527436
Email: jleceagra@explosives.gov.in
No:E/CC/UP/38/9(1295905)
Dated @ 0:1.06/2019
To,
M/s. AJAY ENTERPRISES,
Kidwai Nagar, Kabrai Mahoba, Kabrai
District-MAHOBA, State-Uttar Pradesh, Pincode - 210424

Subject:  Manufacturing ANFO in a ANFO shed at Survey No.:288. Majhol Tehsil Charkhari, Distt.
MAHOBA. State. Uttar Pradesh, Licence No @ F/CC/UP/3SAH(EISY0S) eranted in Form LE-1 of
Explosives Rules. 2008 - Issuc of Licence regarding

Reference: Your letter No.: - Dated:04/06/2019
Sir(s). 5

In view of special circumstances explained in the above referred fetfor for bringing the subject premises into use
immediately, licence No. E/CC/UP/38/9(1:93905) valid up 1o 31st day” of March 2024 to manufacture of ANFO
Explosive is being forwarded directly to you. As provided under the provisions of the Rule 107(3) of xplosives
Rules. 2008. pending inspection and endorsement of Licence. there would be no objection to manufacture of ANFO
Iixplosive as mentioned in the licence from the subject ANFO shed.

For further renewal of licence, please submit following documents so as to reach this office on or before
3178372024,

Application in Form RE-1 duly [itled in and signed.
Licence fees for one to five years in the form of demand draft drawn on any Nationalized Bank in favour of Jt.
Chief Controtler of Explosives, Agra payable at Agra

(<]

o

o Original licence with approved plan.
o In this connection, please also refer 1o Rule 112 of Explosives Rules, 2008.

You are advised to maintain accounts of explosives manufactured by you in Form RE-2 and RE-5 of Explosives

Rules, 2008 < 7
This approval/permission. however. docs not absolve from\0kgdging necessary permission ‘clearance from ather
authoritics or under other statutes as applicable.

Please acknowledue the )eeeipt.
Yours taithfully.

(Dr. AP, Singh)
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Deputy Chief Controller of Explosives
For Joint Chief Controller of Explosives
Cenwral Circle office. Agra

Copy to:

1. DGMS, MAHOBA with reference to his Noe No: 6908 Dated: 09/02/2018
A copy of licence along with approved plan and other enclosures are forwarded for his office record. He s
requested to assess the security guards/arrangements provided at the factory/magazine site as required under
Rule 21(2) of Explosives Rules, 2008.

38

Superintendent of Police, MAHOBA, Uttar Pradesh
A copy of licence along with approved plan and other enclosures are forwarded for his office record.

FFor Joint Chicef Controller of Lxplosives
Central Cirele office. Apra

[For more nformation regarding status, fees and\Qther detfuls, please visit our web site huip #peso gov mj
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ssm usn ve, 3.-1 | LICENCE FORM LE-1
(P fram, 2008 = sy 4 % 1(9) hay)
(See article 1(d) of Schedule IV ol Explosives Rules, 2008)
(=) e w1 200 Fretium 4 smfirs we w @ ws 310, i & ffmio % o smaf
Licence to manufacture : (d) ANFO explosives not exceeding 200 kilogrammes at any one time.
amtn e, (Licence No.) @ E/CC/UP/38/9(1295905)
=iz $ s (Annual Fee Rs): 1200/-

1. Licence is hereby granted to
M/s. AJAY ENTERPRISES (afawrft/ Qccupier : Shri Ajay Singh S/o.
Shri Virendra Singh). Kidwai Nagar. Kabrai Mahoba. Town/Village -
Kabrai. District-MAHOBA. State-Uttar Pradesh. Pincode - 210424

Licensce/Occeupier
Photo with Sign

e
T A Bl

a5 aﬂ run'[ 4 H”Hil

| Status ol licensce @ Partnership Firm

a2 m—ﬁ Frfeifiaa ‘,uu i fau fafestr=r 21 Manufacture of -
Licence is \ahd onl) or xlu l()ll(mm“ purposc.”  ANTFO - & fafisionr forg

4.3

Licence is \dlld [or the following kinds and quantity of explosives: - () (a)

G IY-WHRT wrE feedl wem wm

* T ST aif sl

batl
Sr. No. Name mcl Description Class & Division Sub-division Quantity at any one time
lis A\l () 20 0 200 Keg.

5. ffatiae wenfan (v J fa n) ¥ m.m it 1 ufy el gy warfaz ., (Drawing No.) L/CC/UP/38/9
The licensed pumxsw shdJl conform to the following  : (1295903)
drawing(s): . s e faaien (Dated) 04/06/2019

6. s Uy 5 U Y P The Licensed premises are situated at following address:
Survey No. 288 _uni (Town/Village) - Majhol Tehsil Charkhyyi PR e = :
; J 2 ( ge) ! W4 wmr (Police Station) : Charkhari
fretr (District) MAIOBA g (Stale) Uttar Pradesh e (Pincode) 210424
e (Phone) g, e (1-Mail) w4 (IFax)

7. s i i frfeifia sfaan mn""aiil

Ihe licensed p emises consist of following o as per attached Annexture details
facilitics.
§. s

s sl befad Gt B 2004 5 agsidr, w6t sin wfiioe

GHA - FHY W

The licence is granted subject to the provision of Explosives Act 1884 as amended from time 1o time
and the Explosives Rules, 2008 (ramed there under and the conditions. additional conditions and the
following Annexures.

1. URRE T ML D e g ST (0, # i o)l

Drawings ( \h()\\lll‘ site. uH‘mll’llCi‘i.)n;l

nd other details) as stated 1 serial Na. S above.

L nndmnn\ and Additional Conditions ol this licence signed iy licensing authority

Annexure ,,

24w fafires dinin This licence shall m;}@))?‘“ tll 31st day of March 2024.
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TTaiT 1 AT e AT Al e ai A A 3 e e 6 A 03 SEEY S AT S o7 Pedtaa an ufadea £ a

el @, Sig 7w el

This licence is liable to be suspended or revoked for any violation of the Act or Rules (ramed there
under or the conditions of this licence as set forth under set Set 111, wherever applicable, referred to
in Part 4 of Schedule V or if the licensed premises are not found conforming to the description
shown in the plans and Annexure attached hereto.

s R o e ez frawen | Joint Chief Controller of
arfi@ | The Date - 04/06/2019 A | i .
Lixplosives
Central Circle office, Agra
Al % gaie & fong wm
Space for Endorsement of Rencwal

Bl akGitite] amfy F gilia HAEIYA ST TIEIE 5Ty
Date of Rencwal Date of Expiry Signature of licensing authority and stamp

ST AATaE T ¢ farEET Sl e G H we s °r Sves g it @ st e =it s g

Statutory Warning : Mishandling and misuse of explosives shadf constitute serious criminal
offence under the law.

<« .

ntp://10.0.50. 1/ IntExp/Reports/DownloadINTEXPLetterFile.asp?DoeNo=195905& Cas...  30-08-2024



% ‘ A/\I\WN\,L( "E
‘
" .
2= A Mty ot Contiace & iy
YR |G RES | Petralenm & Explosives Safety Organisation (PESO)
xplosives
\pra 282002
rexplosives.govan
G (Nowy: EICCIUPIIS(EISINS) et thases 110320
{ !

AT H| T,
Mis AJAY ENTERPRIS
Crids N A

Sunvey Na 288, ¥ Maghal Tehsal € Bl

AR OO UPBR9(EG350S) &

Beb 31302029 ¢ WYad Al S8 b

2003

forwaded herewisth

HES LKA cilds 31403
3l the following docum

ol gRi @
s 50 as to reach this oftice on o belore 312372029

oos @ i 2wl aast s

e by e [Rawtest @ Rad qaran faasies Hus

sed o nuw

Ade Comnrolier of Explostves

oy " . cot . N
R Far Jotnt Cliel Controtler of Explosives

SIYT, SIIRT 1 Central Cuele office, Agra

5

St

iFor more micmmanon re

Note :- This is system gencrated document does not require physical
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R < b‘ UG WT UL €1 | LICENCE FORM 1E-1
daruwiea fFiun, 2008 @l SERED 4 & 1) daun
ee artrcle Hidd) of Schedule 1V of Explostves Rules. 2008
(8) e i 5 200 ferenunt & sl e U v o) Rasles & kv & fae seala
Licence to manufaciure - (d) ANFO explosives not exceeding 200 kifogrammes at any one time
SRS . (Licence No.) : E/CCAUPI3SM(EISONS)
Gilfti @RI WU (Annual Fee Rsy 1200

1 Licence is hereby granied o

M/s. AJAY ENTERPRISES (MRJ'H‘Fn 7 Oceupier : Shri Pushpesdra Komaor Piwart Mo S KReshaw Nasavan Piwart), Kidwa
Nagar, Kabra Mahoba, TownViilage - Kabrar, Distnt-MAHOBA, State-Uttn Pradesh, Pimeode - 116404

) a3 SR @ il g1
Sﬁﬁlimﬂl’ﬁ @ iRURY | Status of heensee - Partnership Firm

=)

(%)

faffaru Manutactre of -
Licence is valid only ANFO - b fakivr a fe
for the followt .
purpose

3 (it fawpied] & Fufaiad el yer si o o fau falmea gl
Licence is valid for the following kinds and quantity of explosives - (%) (a)

i i1 3R @ arf ol i JuL i fard) gas
St No Name and Deseniption Class & Division Sub-division Quantity at any one time
1 ANFO 2.0 0 100 Ky
5. Pl vaifa QunlRE) O seia uiva @ giE Qdl ey T No 31 CCUP 38 Y0595
The heensed premises shall confornn to the following diawmyis frie ated ) 2

SR ey PR ua R [T 1 The eensed prensses are situaied i | adddiess

Survey No. 288 Ul (Town Villay Majtiol Tebsil Charkhari Hf%‘-ﬂ UTT (Police Station) @ Charkheivi

1S (District) MAHOBA Y (State) Uttar Pradesh {04618 (Pincode) 210424
GUHIY (Phone) 'z T (E-Matlj e (Fax)

7 sl w3 Pl Rt siafde 3 :
‘The hicensed premises consist of following as per attached Annesture details

yax A st B Duwed e ceas & Iudd), 2@l sk il wid

el g g
The licence s pranted subject 1o the provision of Explosives Act 1883 as amended fam fine to G
additional condilions and the fellowing An

st i ol o
Sffail @ oGl §

w Eyplosives Rules

Wie

¢ 3ufud w1 RS TR g R i3 1
Drawings (showmg site, consiructiona Shas o 1 serl N

2. gl wite T wr s g sl ol ud o sifalad wd)
Conditions and Additional Conditions o this licence signed by the heensing authornty
3 Ul Annexure
<Ug AR i 31 urd 2024 G ARy 2 This licence shall rennnn valid it 31st day of March 2024,
7 s, sy anaa sl e Rurd @ syl v e g w sl BRY Q¢ secm & s a guatti g seaie & sidh an st gt mai
st URRIR Ui 3a ey guds 1 el e i g st wie e Prelfaa anuioacd & s aad @, oel g e
This Hicence 1s hable 1o be sended or revoked for any viokstion of the Act o Rules fmmed there wider or the condiions of tus Hicence o

o

wherever applicable, refented 10 m Part 4 of Schedule Voor s the heensed pre e noi fund conforming to the descrphion shown i the plans and Anresure attached
s | | Anpesure attached
heicto
L et i e L ol Sd -
The Date - 0006 3619 HYdd e fauwied fHude doint Chief Contraller of Expiosives

Central Cirele office, \ura
Amendments @
o Amendment of Quantity of Explosives dated - 08/07:2019
o Change i Authonized S

re dated 032020

359 3 {0 e

for Endorsement of Renewal

e s I b gadme i @it
¢ LR IR Rt t

e o heensing putix

v oand stamp

Statutory Warning @ Mishandling wi] misusg of explosives shall constitute serious eriminal offence under the lay
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Licence (Endorsed under Rule) 35 (3) of Ammonium Nitrate Rules, 2012
By Shri Nishunta Mridul, Dy Controller of Explosives, Agra on 080772019

LICENCE FORM P-3
(See Sr.No.-3 of Schedule I and rule 33
of Ammonium Nitrate Rules,2012 )

Licence to possess for use of Ammonium Nitrate from a store house attached to explosives
manufacturing unit (ANFO)

Space for
photograph of
the licensee or
occupier with

signature

Licence No. : A/CC/UP/P3/10{A2094)
Annual Iee Rs: 1000/-

I. Licence is hereby granted to : M/S AJAY ENTERPRISES (Occupier : Shri Ajay Singh s/o
Shri Virendra Singh )
KIDWAI NAGAR, KABRALMAHOBA, Town/Village -
MAHOBA '
District-MAHOBA, State-Uttar Pradesh, Pincode - 210424
Phone -, Email-, Fax-

2. Status of licence holder: Partnership I<u m
3. Licence is valid only for the IOHO\\mn purpose : Licence to possess for use of Ammonium
Nitrate from a storc house attached to explosives manufacturing unit (ANFQO)
4. Licence is valid for the following quantity of Ammonium Nitrate:
Quantity of Ammonium
Name and Description Quantity at a time (Kg.) | Nitrate to be purchased in a
linancial Year (Kg.)
Ammonium Nitrate (Solid) 30000 1080000
5. The licensed premises shall conform to the following drawing(s):

Drawing No : A/CC/UP/P3/10(A2094) dated : 04/06/2019
6. The Licensed premises are situated at following address:
IChasra No. 314 , Town/Village : BAMHORI KALAN
Police Station : MAHOBA District : MAHOBA State : Uttar Pradesh
PinCode : 210424 Phone : I:-Mail : Fax :

7. The licensed premises consist of following facilities
Consist of one store house .

8. The licence is granted subject 1o the provision ol Explosives Act 1884 as amended from time to
time and the Ammonium Nitrate Rules, 2012 framed there under and the conditiopssadditional
conditions and Annexures.
(i) Drawings (showing site. constructional and other details) as stated in serial N ahove.

(i) ( onditions and Additional Conditions of this licence signed by the license 1\&@@ LQ,-\»(,,,‘\

.  (PESD)
9. This licence shall remain valid Gl 31st day of March 2024 ,\(V/’ ‘\%:z;\\izwe%
‘1“ et 0 \@5 Cuets
¢ 10 be suspe n;}:d or revoked for any \\10{\{@) o n.(}p\ (‘W&ﬂ" \9\63\%\ g

e "t‘\‘g& QQ““Q\\& p\g\a

['his licence i

B \ .L\ﬁ(ﬂ. % Q‘sg'Q@,
4 .y s, d’\ “\%
g’ o 0,00 L ice o
“ LT T \
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WA FIBT | Government of India
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Safety Organisation (PESO)

Tingn Village
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{See NrNo -3

o A
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fawwtes fafylv gwrd (uusuw i) A 51 alen 3, siiSun e & guata & fag, v A eyt

Licence to possess for use of Ammaonmm Nitrate from a store house attached to explosives manufacturing unit (ANF )

STAE) I | Liconce No. : A/CCUPMPIANA)
— H
iitdr i

B

Annual hoonce Fee Re 1000/

St

\l S AJAY ENTE IU'IU\F\ |J(R<'
Licence 1s hereby g

\'!ui Puspenalya Kesar Tiward s70 shri Keshav N

an tiwari )

nted 1o

It crship Firm
3 -W{Jﬁ wa Pufald i

"*"u.ml for

fazarew Qs gerd geavwsly A g2 aem 3, st ndie ¥ guda & fg, et 9y arpufty

Licenve to possess for use of Anumoniam Nitrate fron a store honse attached to explosives mannfacturing unmit (ANFO)
3

(")

4 3
The licen:

SRWVIHB | Drawing No 1 VCCAPRS 204 ) 30 | Dated : 040672019
5 ur‘rﬂa'- T Pl g ug

Thz Licensed pr Howeng address

BAMHORI KALAN

i{Police Uttar Pradesh

mCode 2104246
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GOVERNMENT OF INDIA
PoAll communications intended for this g1 A fawTe® O @ies
| office should b addressed 1o the Petroleum and Explosives Safety Organisation
[ =Controlier ol Explosives™ and not 1o (Formerly — Department of Explosives)
e Office of The Joint Chicf Controller of Explosives,

f\;'9/6'3/4, A-Wing, lind Floor, KendralayaCGO Complex), Sanjay Place, /\gra.-.'),i§20()?

EICCIUPIRBI09/{EY5805) Date 03/06/2024

P
\—"The Director,
DGMS, Gaziabad.

Sir;

Subject: Withdrawal of NOC no 6908 dated 09/02/2018 issued for ANFO licence no EICCIPUI3BIB(EYSIUE) 1n
ravour of Mls Ajay Enterprises at Mauga Majhol Gata Tahsii Charkhari st Mohaba: Genwaneness regaray
Reference:Your lelter no  Skhetra/Mohaba/d91 dated 22/04i2024 received through cmad  sent by
akhilcshdwivedi2024@gmail.com on 27105/2024.

This office is in receipt of letler no Skhelra/Mohaba/491 daled 22/04/2024 issued by your office for withdrawal of NCC
08 daled 09/02/2018 issued for ANFO licence no EICCIURIBIOIEASI05) al gata no 288 Charkhan st

no 650
iiohaba through email seal Dy akhileshdwivedi2024 @gmail com on 2710512024 g

1t is wiermed you that this office 1s not received any letter from your

iharefore requested you to verify and confirm genuineness of above refer T
parly wiich is signed by your officer. On confirmation of the letter, this office will be laken further actan in ths Mate
Lolier copy enclosed
.""—-\\‘
/ N
\;\\,

Youks fafinfully
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Controll6r of Explosives. Agra
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PESO, O/o JL. Chief Contreller of Explosives
neniEie, ATRT /Central Circle, Agra
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